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as their own or as requisitioned pre-
mises;
(b) which of them are subject to
the Rent Control Act of 1852; and
(c) the number of Government-
owned premises which have been
newly constructed since 1947?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
17,505, including, 173  requisitioned
houses, but excluding 8881 tenements
and 3,439 houses built by the Ministry
of Rehabilitation for being given out
on rent and for sale respectively tc
displaced persons.

(b) The Delhi and Ajmer Rent Con-
trol Act, 1952, does not apply to Gov-
ernment premises or to any tenancy
or other like relationship created by
a grant from the Government in res-
pect of the premises taken on lease or
requijsitioned by the Government vide
Section 3 of the Act.

(¢) 7,916, excluding the Ministry of
Rehabilitation tenements and houses
referred to in part (a).

IAT AW | rqrvg fmior wrd

YRR, St WEA TEA ;. FqT QYo
A qg aq B FI0 F

(F) ®arig fagfor wqt & &3
24 3-4Y § 9T 3 #UT w07 fawifed
f®q 73 4, 379 ¥ gUT Ry F o
ﬁrafﬁ ufer &Fa # 0f ;

(/) o7 o T A T ST &
AT & BY WiEfa & foq Wt
T 3AF frad frad g w0 LELIC
q ;

() ®Y7 8 @ FrowTg @
T I T ;

(7) a¥ F 97 TF WY TR
T f fvr oA & foq  faer
T W far oy ?

The Deputy Minjster of Irrigation
and Power (Shri Hathi): (a) Rs. 44:30
lakhs.
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(b) to (d). Delnils of schemes ap-
proved by the U.P. Government under
the Local Works Programme are not.
separately availuble, as thesc are patt
of the compreheusive pregramme fol-
lowed in U.P. in connection with the
Shramdan drive.

COMPENSATION TO DISPLACED PERSONS

534. Shri Janardhan Reddy: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it ig a fact that 315
claimants from amongst displaced per-
sons were given compensation during
the week ending the 3rd April, 1954;.
and

(b) if so, what is the amount of
compensation paid to them?

The Minister of Rehabilitation (Shri
A. P Jain): (a) Yes.

(b) Rs. 15,39,654.

IMPORT OF COPRA AND CocoaNuT Orr.

535. Shri Achuthan: (a) Will the
Minister of Commerce and Industry
be pleased to state what is the present
import policy relating to copra and
cocoanut oil?

(b) What was the price of inland
copra during the first quarter of this
year and what was it during the last.
quarter of the previous year?

(c) Have Government noted the
recommendation of the Central Cocoa-
nut Committee which held its meeting
at Earnakulam in April 1954 with re-
gard to the quantum of copra to be
imported?

(d) If so, do Government intend to
take any steps on the recommendation?

The Minister of Commerce (Shri
Karmarkar): (a) Copra ane® Coconut
oil. During the current period imn-
ports are permitted both of copra and
coconut oil, by established importers
equal to 100 per cent. of half their best
year’s imports. Licences arg alsg issu-
ed to actual users according to their
requirements and to new-comers. Not
more than twe-thitd of the face value





